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The Constitution (Amendment) Bill, 2019 (Amendment of Article-343)

SHRI VAIKO (Tamil Nadu): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.
SHRI VAIKO: Sir, | introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, the Constitution (Amendment) Bill, 2019
(insertion of new article 14A and omission of article 44).

SHRI K.K. RAGESH: Sir, point of order.

MR. DEPUTY CHAIRMAN: Please. Let me complete. Now, Shri Narayan Lal
Panchariya to move for leave to introduce the Constitution (Amendment) Bill, 2019
(insertion of new article 14A and omission of article 44); not present. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, | have a point of order. This is against the basic
structure. As per the present position, basic structure of our Constitution cannot be
amended. Secularism is the basic structure of our Constitution. This Bill is against
secularism and hence, against the basic structure of our Constitution. Hence, this Bill
cannot be introduced.

MR. DEPUTY CHAIRMAN: Well, your point is taken. | would come to this. Now,
the Constitution (Amendment) Bill, 2017 (amendment of article 51A). Shri Prabhat Jha
to move a motion for consideration of the Constitutional (Amendment) Bill, 2017.

The Constitution (Amendment) Bill, 2017
(Amendment of Article 51A)
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